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ORDER

PER SHRI G.D. AGRAWAL, PRESIDENT

This is an appeal by the assessee challenging the order dated
22.05.2015 in appeal no. 72/2014-15 passed by the Ld.
Commissioner of Income Tax (Appeals)-20, New Delhi (for short

hereinafter called as the ‘Ld. CIT (A))).

2. At the outset, the assessee sought the permission of this

bench to permit them to withdraw the appeal. Ld. DR reports no
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objection. Hence, recording the same the appeal is dismissed as

withdrawn.

3. In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 18.09.2017

Sd/- Sd/-
(K.N. CHARY) (G.D. AGRAWAL)
JUDICIAL MEMBER PRESIDENT

Dated: 18.09.2017
*Kavita Arora
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